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o SRbroagiing e ,- : .
T I‘HE B i i 23.1.2004' Present: Hon'ble Shri Bharat, Bhusan.,
. e Lo ! ; Member (J)
: o
- .,VJ, S i ! Hon'ble Shri K.V. Prahladan,
- e e - L ‘. Member (A). :
o ~ L : L‘ o .
e Cde tir - '
) "“ «:’é cii‘ 9\{/, C-/@ 32?7752‘/ § Mr A. Ahmed, learned
” .VpJ : ‘_ o :
. ORI , counsel for the applicant and Mr
: . K.K. Chaudhuri, learned  Addi.
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1 CHM

C.G.S.C. are present. The
contention of the learned counsel
for the applicant is that the
applicant has been tranSferréd. The
transfer orders vide Annexure-I
dqted 31.12.2003 were passed
‘whéreby as many as twentythree
officers had been transferred to
different places with'thevdirection
to report for duty on different
dates. Vide the same order the
applicant has been transferred to
Chief Engineer, Shillong Zone and
he is to report for duty on
31.1.2004. The learned counsel for
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NO‘H o Q U'ro&zn( MR%I/Q% the _applicgnt submitted th:at the 1
SM -Y-o @/Sc;uh“ - transfer orders passed against the |
Hoe applicant are absolutely illegal and |

C '\l\&'Q P No »'?@ fV “}zg/ interim order for ' stay 6ﬁ the
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against all principles - of natural ,
justice. Hence he prays for an

- %
t 8 b

‘transfer order. _ o
. “ L R

Issue notice to  the !

L em—

respondents returnable by 9.2.2004.
~The arguménts on the interim relief
‘shall be heard on that day. Till that
day the applicant may not join at
Shillong. ' |
List it on 9.2.04 for orders.

"[W

Member (A)

Member'(J)
nkm

17.2.2004 Present: Hon'ble Mr K.V. Prahladan,
Administrative Member

Adjourned. Let the case be
listed on 18.3.04 for orders.

oAbl

Member,
nkm | o ”'fﬂm:
. R S
'}§.3.2004 List on 28 4 2004 for fillgg
wrltten statement.
. . kUN éﬁfszféi_-

mb

28,4,2004  Four weeks time is given to the
respondents to-file written statement.
List on 2,6,2004 for orders3

Q@QM
Memper (A)
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0.A. No. 13/2004
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2.6.2004 Four weeks time is given to

the réspondents to file written
statement. List on 16.7.2004
for orders.

[Yaa |
Member (2)

nmb

List the case on 5.8,2004 placing
written statement.:

4.8.,2004

Member (A)
bb
5..8.2004 Written statement has been filed.
Four weeks time is given to the applica-
nt to file rejoinder, if any.
List on 9.9.2004 for hearing.
Ic;”;§§2”’l‘2e£i~ﬂ
Member (A)
mb
1842.2005 None present. List on 25.3.2005.,
kiw iMember (&)
mb
X
01.03.2005 Present : The Hon'ble Mr. K.V.

prahladan, Member (&),

Heard Mr. 4, Ahmed,; learned
counsel for the applicant and also Mr.
A@K._Cbaudhuri,flearnéd Addl. CuG.8.Ce
for the respondents. -

The Respondents vide order
dated 04.02.2005 cancelled the transfer
order of the &applicant. The applicant
received thet order on 22.02.2005. The
respondents are directed to consider the
choice posting of the applicant as per
Rules.
is disposed of. No

The OJb,

order ds to costs.

Ve
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IN THE CENTERAL hf]l”'.LI\JIETREiTZ‘fE TREIBUNAL,
SAUHATI BENCH AT GAUHATI. ‘
| (AN “PE’LI* TIDN UNDER SE CTION 19 OF HE
CTEI*ITP.T.: ATMINIT "TT’.AT VE TRIB UNAL éf"T 1885
ORIGINAL APELICATION No. |3  ©F 2004.
’ EETWEEHW ‘ .
. 5
5ri Hirsk Bhattachsrjee = = —Applicant
1|
1 ~-Versus-
' The Union of India & Others -~Respondents
LIST OF DATEZ AND SYMNOPISIZ

annexure—A  Photocopy Posting Ordex Neo.
18/2003. dated ~xd o OV
; g/2003 . dated 37 May LuUuUs.

?Lmne;w nre—n Fhotooo

- - —_— R - - T - o - Fa Y o X
Annsxure-C Photocopy of letter dsted Ub—Ub
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dsted 31%° December 2003 issued b the

Eespondent No.Z by which your applicant was

representation dated O08-08-2003 submitted by
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BETWEEN

Juniocr Engineer (QS&C),
office of the Garrison Engineer,

(4/F) Borjhsr, Guwahati- 7B1015.

Secretary Lo the Government of Indis

T - -
Ministry of Defence New Delhi.

2. The Chief Engineer (Head Quarters)
Eastern Cormand, Enginser Branch,

Forth William, Kolkasta-zl.



3. The Garrison Enginesr [A/F},
Barihsr, Guwshsti-15.
-Respondents.
13 DETAILS OF THE APPLICATION

PA TICULARS OF THE CRDER AGAINET WHICH

-1
b

THE APPLICATICHN IZ MADE:

s application is directed agsinst

2] ~ ul:zs.zn'“Tza N OF THE TRIBUNAL

!

l1e.t matter of the instant spplication is
withi the jurisdiction of the Hon'kle

Tribkun=l.

3 o LIMITATION
The applicant further declaress that

the subject matter of the instant application

W
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Facts of the case in brief are given below: '

T I - pm = - PR, - 1-
all rights and privileges guaranteed under the
- s y 3
const ’dtl@h of Indis.

4.2] That your applicant 1is working as
~y = 2 - : e i =
JUnior Engineer (GS&C) undex the GETrison

Force Ztation i3 d clared as tenure 3tation.
4.3] That vour humble applicant begs to
state that after CﬁmplEtlcn of tenure in Tenure
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T+ mav bhe stated that individua

period for processing with  their parent
command.

4.4} That vour spplicant begs to state that
he was transferrsd to . Shillong Zome frow

tenure &t Borjhsr, 1i.e., & Years &3 Ppeo

nosting/transfer ~olic of Group © & D
¥ =

rsonnel of the MES vide Cffice Letter NG.
e / 4 % N - : ' -
131306/1/89/Engra/EIC(I) . dated 31 January

1
1896 iasued by the Office of the Respondent No.

annexure-A is the photocopy Posting

- 3 y ) § ooy - - K& , 2 - -y s "y
Order No. 1B/2003 dated 3™ May 2002Z.



Station periocd of po:

two vyear fr

om three years. As such,
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reducsd to

he was not

sware of the new policy and he could not submit

Respondent No. 2 Dy

choice

posting in time.

rEWIéBent&tign on
giving
Jorhsat,

staetiocn, i.e.,

‘not available then he may
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That your spplicant begs to stats that

2id new Transfer Pclicy of

Then he



said policy was issfei by the Respondent No. £
vide letter No. 1313f5f1f7d;ﬁnqLuJEIC{I}'dated

20-11-2002.

Annexure—C is the photeocopy of letter

dated 06

4.7] That vyour applicant begs to state that
his representation  was rejected by  the

Re paﬁdemt No. 2 vide letter No. 131322/Z/2003/

JE(0SeC) /53/ /Engrs/EIC{I} dated 26 June 2003
which was received by the applicant om 07-07-

’*ﬂi’_’}
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applicant approached this Hon'ble Tribunsal by

filing Originsl &pplicstion No. 185% of Z003.
“

The Hon‘kle Tribinsl vide, k=5 Order dated 18-

C7-2003 steyed the impugned transfer Order

dated D3-05-2003. The Hon'ble Tribunsl fianslly
a ath - . oy 5

eard the matter on 147 August Z003
plebdzed to direct the Respondents to consider

representation of the applicant submitted for

hereafter cocngider the 3ame and  pass

sppropriate order as expediticusly as possible

prefersbly within Z{two} months from the dste

dated 18-07-2003 shall remsin in force till
dispossal o©f the representatiocn. Subject to

judgment and order dated 147 August

2003 passsd by this Hon'ble Tribunal
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<21 That your applicant begs to state that
&5 per Hon'ble Tribunal judgment and o

r
. 5 4tk ' oy . - = . -
dated 14 August 2002 pass in O.A. No.1l&3 o

2003 vour spplicant submit s representation on

annexure-G iz the Fheotocopy  of

: ; h o
representation dated BT September

F v T - I = £ — = A - = o=
4.10] That vour applicant begs to state toat

- AS I, S, ".-... > Ta - 3 - - aAa T f
the Respondent No.Zd Vide his letter WMo, 131322/

Order of the applicant.

annerur=-H is the photocopy of the

4,113 That vour applicant begs to state that
the Respondents did not take any action of the
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*'P;,"Esent'—itlun dated 08-05-2003 submitted by

the applicant gs per earlier order passed by

[t

this Homn'bls Tribunal nor the re&pmd nts
consider the choice

1 £
applicant as directed by the Hon'ble Tribunal.

=
. . - o . 3 q =t

posting Order No. 47 of 2003 dated 23

December 2003 posted vyour aspplicant rein in

is pertinent to mentioned here that az per

earlier Jjudgment and Oi-:der dated 14 August

2002 passed by this Hon’ ble Tribunal in O.A.

till disposal of the reépresentaticon. But in

fact the Reszpondents by Hah.qlna the Hon'bkle

B s ukastd

[
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roating crder Ho

the reprezentaticon of the applicant as perxr

L
earlier Judgment and order paszed by this

since his entry to the Department and he is

and  full  =zatisfaction  te  the  authority

4.14] That wvour applicsnt submits that the

&4 2
5 : P [
the applicant iz improper, illesgsl, malafiae
. i .
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Eo ACCommod

dat their interssted psrsong 1n
their favorsbls place.

4.18] That vyour ap

saction of the Respondents by whichk  the

rights is arbkitrary. It is further =zt

4.17] That vour applicant submits that the

sction of the Respondents is highly illegsal,

4.18] That vour qptllﬂan% submits that the
Respondents  have viclated the fundamental
rights of the applicant and alsc violated tae



December 2003 of the applicant to protect the

inter of the applicent and his family
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5.2 For that,  the Resspondent has not

all the persons who mre

.



transfer order of the applicant iz to b
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be granted the same

7 . T e i} 1 R, B -
2. 4] For . that, the Bespondents have

viclated <the Article 14, 16 and 21 of the

Constitution of Indis.

5.5 For that, <the ERespondents hsve not
consider the representation of  the applicant

L. = > ug ’ .- P . el S amm = o 3
in cm=se oL the  applicsnt i=  whimsical,

arbitrary and slse without jurisdiction.

5.6] For that, the action of the

respondents ia srhitrary, mala-fide and

narrated above - and &3 such the impugn=d

4.
i

i
]
I



poasting after completion of Eenurs the
Rezpondents belng model enployer cannot deprive

sncd with s motive rehind. Hence, it 153 lisble £
be set sside snd qﬁashed.

5.1071 ' For that, in &ny view of the
matter the action of the rezpondents are nct
sustainasble in the eye of law and &as well as
faét.

The spplicant <Craves

6. DETAILS CF CEMEDIES EXHARUSTED @
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That thers iz no other alternative and

efficacicus remedy availeble teo the applicant

except . invoking the djurisdiction of this

4

Ion’kle  Tribunal under Section 1% of t£he

Administrative Tribunal Act, 1885.

]

. MATTERS NOT PREVIOUSLY FILED OR

C PENDING IN ABNY OTHER COURT:

That the applicant further de«

that he has not filed any application, writ

petition ~or sSult in respec

matter of the instant sapplication befors any
other - Court, authority, nor sny  such

spplication, writ petifion or suit is pending
t

8. RELIEF SOQUGHT FOR:

Under ths facts and circumstances

stated  sbove the applicants most

l—-rw'
fon
i

rezpectfully prayed that vour Lordship
. -
may e pleased to admit

spplication, <¢all fer the records of
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may not be gtanted'and after hearing

the parties and the cause oY CERIEI.

that may ke shown your Lordships may

applicant in hiz representation date
~th ' meT 1

g September 2003 as PpPer Hon'kle
Tribunal’s order dated 14™ pugust 2003

pazs in 0. A. No. 165 of Z003.
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9] _ INTERIM ORDER PRAYED FOR:

The sapplicant most resp

=
fully prays for interim order from.

‘ this Hon'kle Tribumal by way ot
suspending the impugned order of
transfer dated 31%° December 2003 at

]

10} Zpplicaticon Is Filed Through
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VERIFICATION

I, Shri Hirak Bhattscharjee, MES NO.
229663,'Jﬂ§ior Enginesr ({(Q5&C}, Gffice of the
Garrison Engineer, (A/F
761015 do hereby solemnly #e;ify that the

statements made in paragraphs are trus to my

] : .
thoze made in paragraphs (G,&Q6,4'7T, 4-g,

this the 22wdday of January, 2004 at Guwahati.
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Apnendix

é%tf to H') Eastorn. Comman-1, Qﬁ'
ngrs Sranch latter No 131336/ o
1/3? /bnij/ElC(I) dat 2

31.1an . 36).

%mw*-'J o - : :
TENUGE” STATIONG OF CHzaFﬁ BIAEEY EnSTER Gl inrdd

u“
RS ST ?Authv;f'

canCﬂrnhj which the stn [ rinj teaure
NE/ ZD“"S_ fhas Jdeclarad { stn

. {as t>nu;-m§lg -
o T

wm

¢ e

: s in
‘Nagaland Mizoram,
Iripura, nrunachal

.Pnl Manipurgp;at

“!%Axaarsl_

orjar ~
"3 years)

qLakhapanL&
“:Lekhabali i,
l{ ’13 Y&.arS) {'

'I
i

CE 5Shillong

- 2one

- . GY& Guuhati/
" C& Shillonjg

Zon:
CWE Dinjan/
CE Shillong

'Z:)ﬂ\. :

CvE Tezpur/
CE DhlllOHQ
ZonJ

“CYE vinjan/
- Ca.shillon3y Zon
- Zon2

GE Gauhati/

Cz sShillong
Zone

C4wE Jdinjan/
C& Shillonjg
Zon:2

CUE ‘Guauhati/
CE Shillong
Z;ne

C%E Jorhat/
@& Shillong
Zane

HQ 137 w2/
CE Shillonjy
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Cve Jinjan/
Cc Shillong
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Jl. Jl 33 C2EC latt*r‘No

1 131306/1/293/
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Toley222-2700 ANEUREE -
- L Chief ' Engineer’
N , HoeEagtamn Cemmend
- A '  Foxtwilliam .klkata-n

© Letter Ney131306/1/72/Engrs/EIC(1) ptd: 20 Nov;2002

CE IBLKATA ZONE

CE SILIGURI 2BNE

GE SHILLONG ZONE . - |
{ SHILLONG ZONE | -

CE{QFD) - KOLKATA ZBNE o BT

- ;D KANKINARA | » | |

Gam mn mma

L - BeineG's Brench had amdt Para 15 ef Posting pou.py

. letter Noj “79@4@/&“1)9@2@1‘.&\ %V:ﬁ%l‘ﬁ e
2; -:-“rhe contonts of the ghawe mdt cl.oxi.ﬁ.es that all

‘ Gm\ap,QC'& APY. persennel- of MES having. mere: than leyears |
o sarvioq will serve for a peq.qd‘ of yeaxs S.n a tenyre/ |
ha;,;._ station daclared:by. a-m-c's brw:h/ CB: Conmand and ,.

"pﬂrsonnel having less than m years service i‘or a pers.od‘ |
| ;‘.oﬁ 3 years! = 2 =

3."1,.1, .'Keeping in view the large nnmber of tennure/hacd stauans
o :mdet jurisdiction of eastern command a case. was taken w
" wj.th E-in~C's branch to - :evhw the abow amdtmand to
maintain the status quo.

L a-m-.c'a branch 4n turn has now cxaxs.fud vﬁ.de letter no?¥

‘ e a/aama/w/ EXG(1) dtd;30th @ct 2002 that the ‘abave quted
R amﬂt.v.as baged en the mm gui.da dinosy and the same &5
:equ.u:od ta be implemented. - : .

5, In view of the forgoeing a mv!.sed .ust of temn:e ﬁ haxd
stations is enclosed at fppendix 'A attached."rhe $8m9
 may be incerparated wrt Para 10 of this HQ posting policy
letter NoJ 1.313@6/&/9/@:;. JEIC( 1) dtd?20th Bec200L:
‘ 'Ihe same is required %o be digseminated upto . AGE(L)
and equivelent level ‘under your jurisdictiony¥

67 Further ,in this conection the z‘ouwmmg 1ette:s of thd.s
HQ may be treated ¢ancelled%e _.

2 131306 1) 3 /Bngrss/EIC( 1 )dtdiC3FebT20023 .
1313e6, 1/ e/Engxs./Exc(x) dtd 18th Pob.zf:@%.

. %lahfh tnduva Na._
W

o



e e ————

R ‘,"-":‘,l ci (AF) smu\{% Zorie

I e L ST NG /TRANSEBR. ON i mila rum
D S tj:V"R k3 "IM'J\ “:‘r‘cm CLT

Lo gl Ratar-

j’". '}.. - : | ' . ’—3)<:1 - S s i mersn.
oy --.'-%‘\‘M@*‘&“%E Amsgohe

(l(

. ‘ .‘ ‘~.:‘ ¢ IS ~-.;: PRI
’Hukhyaltya ‘Purvi! Kammu- i
.HQ Ees tom: Chmmand ’
tbhiyantaShak ha.z*:,{ '
s Enginoef b nxanc e

TRt Willdan
ﬁ.b~”km1kut )
s:\(mr o mshw_‘fm\

' | . }‘, YR IHL G
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06 Jun 2003" /

7 2. ‘ Tho apol% rtion bf MESm2?9603'”hri HiraL Bhattachaciea.
R JL(QJ&G/ of G (AY) Borjar has baen-coisidoered sympathecal
Ceornand exgnined inilits entdirety:.with view'ts ansure” that' no:

oo et netucal Justlce 1s dsuled to . tho individual, Howavax, At lacks
L anSbanCQ and has bonn :ejactod by appropriata lavel at this
[ Q0,~‘ . - -

. 4 B * v t “ ) '.
e L Y n 4 1 I

2 3e Bleaso i\atxuct H(AF, Bo.jacito de;natch the Andividua

o
'ﬂi' %2 his new unit i,e.. CH Shillong Lono by 31 Jul 2003 and aubmi
S / | compla’cian rapor:r. by 10 &u@ 230 A IR

o L paddT

~ R SO-IT(Pefs) ST

. . - B - for Chief ﬁugineor .
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWANATI BENCH.

Criginal Application No. 165 of 2003,

Date of Crder : This the 14th Day of Auyust,2003.

The Hon'ble Mr Justice D.N.Chowdhury, Vice-Chairman.

R b ot e 43

Shri Hirak Bhattachar jee, - LR TS PR
MES No. 229603, y o
Junior Englineer (QsS&C), LT e

Of fice of the Garrison Engineer,

(A/F) Bor jhar, Guwahati-781015. « « «» Applicant

By Advocate Sri A.Ahmed.
- Versus - N ; LA S

1. Union of India,

represented by the Secretary to the
Government of India,
Ministry of Defence, New Delhi.

2. The Chief Engineer (Head Quarters)‘
Eastern Command, Engineer Branch, : .
Forth William, Kolkata-21. ’

3. The Garrison Engineer (A/F) 't S
Bor jhar, Guwahati-15. | - _+ + « Respondents.

Sri A.Deb Roy, Sr.C.G.S.C.

{0
1
He)
1t
|1

!
“HOWDHURY J. (V.C)

The issue basically relates ﬁo posting and transfer.
The applicaht dis working as Junidr.Engineer,(o%g;)ﬂunder
the respondent No.3, the Garrison Engineer;-AirfForce.
Bor jhar. He was posted to Borjhar fram Teliamura vide
order dated 7.12.2000 where he joined on 17.1.2001.Bor jhar

N, ’
station is also a tenure station.as per the posting transfer

policy of‘ Group ‘C° and ‘D' personnel in the M E.S. The

'R
¢

applicant pleaded that as per the ccheme on ccmpletion of
the tenure he is entitlad for éhree choice atation posting.
As per the arrangement owﬁ:equired tor ,complete three years
as 1ndicated in the MES office letter dated 31. 1 96 which

is subsequently amended vide letter No.79040/EIC(1) dated
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JéZJ | ' | f—‘éx\." | | S
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20.11.2001. As per, the amendment all Group 'C’ and 'D' per-
sonnel of MES having more than ten years service is to serve

for a period of two years in a tenure/hard station declared by
L E—in—C‘s branch/CE command and personnel having less than ten =™
o T r,.s«,-gu ,u.l A: t»..,}.,_,. \“"”‘Efi' '
/
. years gservice for a period of three y s. ‘The" applicant came
s RRE .A,J f!“;}gu.., W”"‘t?‘ P

IR LIRS

to Xknow of the amended policy when he received newitransfer

| ,
\ policy of Group ‘C' and 'D' employees on §”6,%QQ§ when the

' same was issued to him by the office of respondent No.2. The
applicant in this application éssailed the order dated

3.5,2003 transferring and posting the.applicanﬁﬂfrom Borjhar
station to the office of the C.E. Shillong Zone. The applicant
on receipt of the said order submitted representation praying

w?

for posting him in any of the choice station. Jorhat. silchar

and Kalaikunda with the note that in the absence of non

availability of vacancy in the said stations. he mpay be pOSted

in any stations/formations in the State of Assam. Th? represep;
' tation was duly forwarded by his immediate officer to‘Zhe'*;“;ﬁ \;3 
; xf' Headquarters. Eastern Command, Enginférsfaﬁa?Ch.lp°r§¢W1lifam';‘Jgﬁf
uvmmi gblkata ‘which: was finally rejected bjlﬁﬁe;conoerned authority';?vrl

\

' e : B e m,fw*'miyww,g_
/?;Qeiyiiﬁiﬁ,Vfai order:dated 26.6.2003. Hence this application‘p:aying forw.
;f;%ﬁ;/}i?é' > * a*direction on the respondents for condideringfhis case for
i \?T}}f VE ~ pOStlng him in any of the choice place ofuoos;ing.
5 3*9“§;?f’f( f2¢' I have heard Mr.A.Ahmed, learned.counseljforvthe apolicant
i \gj\izyﬁP(’;and also Mr.A.Deb Roy, learned Sr.C.G.S.C. for the respondents
at length, The discretion of poeting and transfer 1s indubitably
; - Qested on the employer. For the sake of'perspecuity. the emplo=
%; - ;“ yer fairly announced its protocol in the matter of transferred
? N ?~-'and posting from time to time. In the case in hand the
y ' | /respondents also made known its professed policy the guide—
«x/’" lines of transfer and postings by communication dated 31.1.96.
As per the policy a list of tenure stations are indicated.
contd/-
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ThP pOliCy also provides that an individual serving in a

J : tenure station to subnit his choice six months aheadtof

, .+ B

cempletion of his tenure for any three stations where

© ShD R
‘staff ag well as executive offices are located. The three
statiOns 80 indicated by officer on completion of_hisi
tenure service will be treated as non‘tenure station’ for

. him being his own choice stations'1rres§ective7ofuthe-lOcation/

: A R . - * .

‘station i.e. tenure/peace.-On completion.of the tenure the

individual is to be adjusted in any one of the three choice

stationsrgiven by him in the repatrietlon;proforma.‘In-the

1

{

‘case of non.availability of a vacanCy;tthe affect
’due for turn over may be allowed to remain in the tenure statia”

d persons

' will"a vacancy arises in the choice. station.,The said policy

rr

further undergone amendment . from time to time. The ldst‘

‘~‘q~"1r.- ARLEE I t

Yon dated 20.11 2002+ The amendment also cut down the period
L\ v *‘”{J QJ‘.’\ &"t\ 1«{.9}‘

of tenure from three years to £wo, years as. indicated earlier.‘
,Ar

s&nittedly the applicant completed his tenure. It is for. the

é?authority to consider for the posting of the ~applicant as
per administrative exigency and also keeping in mind the
policy of posting and transfer, There ls no dispute that
'applicant could not give his choice before the“authority’
since he was not aware of.the amended policy whereby he was’
made eligible ro: a choice posting. The applicant though

.. submitted representatlon the same was turned d0wn on the
. A SR J“; “O‘ R 1‘\'

count that the representation“lacks substance". As alluded

s

S . earlier 1t is the employment that is to make transfer

\\/;//ﬁ_//v/posting and which has also proclaimed a policy to guide
"t‘ -

itself in the matter of posting and transfer. beemingly the

applicant is entitled for consideration for a choice station

¢

and

e

contd/-
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“in the light of theﬂpolicyvguideiines?\The applicant by his;,';

Tde g f&?‘b'{f T
répresentation dated 14 5.,2000 gave hiﬁcchoice stations. It
", ' \ ":’B L\Y,"dﬂ’w Lo I
vs;;is for the competent authority to consider the same as per
l‘ \\ . o LN 1""“'.( )“yﬁm Y.
law. Mr.A,Deb;Roy, learned Sr.C.G. S.C. .on, the other hand
. FA HC,;.;‘_ ;!;t ‘“" .ﬂ‘“ :

: _ “}*submitted that though the, applicant by his representation indi-w

e FEBDLYIRE SO 2L

?nwﬁ:vw-“'catcd his. cholice. station the same was rejected.
o ML i (.». : ".‘ {»u..;,a.:ﬂ f‘d‘:& .~

"on perusal of the guidelines for transfer and posting and
itransfer it does not appear that the respondents.addressed.
its mind to the facts situations cited in .the. applicant s

represcntution. The ‘order rejecting the representation is

"’,".":\‘ ’ /'r .“‘*ﬂ"“ ___’ ,"\ \
/{‘ ‘?;, f"'\.f%;(.den‘cly abstruse and vague. The party affectied is aniLlcd

;( ;M to know as to the reasons that operated in . passing of the

1 Ly

RAJAgg uogﬁer against hidme ‘Giving.of 'reasons is.one: of the.baSiC

AN (
AT ¥ r,\r, e ; ) 4
\ﬁ\ﬁ ; principles ot natural Justice, Reasons furnish theﬂconnection

agdinst injusticc dnd arbitrariness. “The, giVing of reasons
is one of the fundamentals of good administration." Said
‘Lord Denning in Breen VAmalgamated Engineering:Union (1971)

1 AL ER .1148.

:anvét on consideration of all the aspects of the matter I
am of the view that ends of justice will be met if a
P direction is issued on the respondents to consider the
o | representation of the applicant:submitted for his choice
\//‘ » i.vaStingo The applicant may also submit a freanrepresentation
. within four weeks from the date of receipt of the order. The
imrespondents,snall,thereafter Consider'the‘same and pass
- appropriate order as expeditiously as possible. preferably

~within two months from the date of receipt of the order.

a contd/~
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force till dlsposal of the representation.
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T R UN SRS AL S ghel S o AR .. Shri Hirak Bhattachar)ee, JE (QS &C) |
‘ - GE (A/F)Borjarw e
. GUWAHATI - 781 015 J'!f}‘%f‘v.‘ i i
- *To,

The Chiel Enginecer
Headiuarlers
Lastern Conunarnd

- Fort William S O

-'.":Rolkata-?OO 021 - LA e

(Throuph GE (A/F) Bujar) . L l, " BN

Su;b;ert : UBMI%SIO\I OF FRYSH REPRESENTATION FOR RPCOI\‘:‘D} R, \TION OF
i TRANSEER TO ONE OF THREE CHOICE STATIONS AS PIR [UDGEMENT OF

: HON'BLE (,A'l' GUWAHATI BENCH, GOWAHATIDATED 14 AUG ‘2003,
& ' (3.X No. 165 OF 2003, ITIRAK BHATTACHARITY
. Ve

UOLAND OTHERS

- Sir,
- Y 'l N . - . . - U‘" oo ' PR
o, References . Lo ;“, Soron
-~ @) ) {Srl. No. 39 of your HQ POS'I‘ING/'IRM\BM ON']'ENURETURN OVER ]’E (QS & Q).
. (b) My appeal/application dated 14 May ‘2003 forwarded to your HQ duly xecommended by

" ..i 'GE (A/F) Borjar, CWE (A/F) Borjar and CE (AF) SZ Shillong vide CE(AFb? Siuﬂong letter

it No, 81006/9/SA/13/EIC(T) dated 08 Jan ‘2003 and®> s
(c) iYour HQ rcjection letter No. 131322/2/2003/]E (QS & C)/SB/anﬂ/EIC(I) dated
"o]un"’003 S SR

-2 Wxth due respect it is submitted that, on receipt of your HQ w)t.mon lt,ttcr mentioned in Para
; l(c) above against my apphcation/appeal men&oned in Para I(b) abo»e, I luﬁ thh no other
altemahve exc;pl seelung;ushc«. from Law o '-.%:-w o S

“ ‘“ z r ‘i\a\'f{‘”’w‘u ol Lo

3. Accordu\gly I applied to Hon'ble CAT Guwahati for j}{shce and Hon ble CA‘I’ (.auwahau vide
order: dated 18 Jul ‘2003 (copy enclosed) granted me STATUS QUE and hsted the case glving three
i weeks time on the 14 Aug ‘2003 for ADMISSION andHEARING

e On hentmg the case on 14 Aug '2003 the Hon'ble CAT‘GUWAHATI admxwed the case (copy of
- ]ndgement enclosed) and directed me to submit fresh represemaﬁon before your HQ within four
-weeks from the date of judgementie. 14 Aug 2003, for constderaﬂon of my posling/ transfer to one
- of my ﬂ\I‘eL choice stations. , W




2 -5 In view of the above most carncstly I am submitting my three choice stations below.

- \-/

Narangi

._..Av .—-a’-\_~_ —'A———
B

| . i) . Silchar |

; 0 m) Bagdogra . e
)

2

I wnll be highly obhgcd and will remain ever grateful tobyour h:glmess tf you kmd!y post/transfer

me tn one of my three choice station.

’l’hanl\mgvou, | o
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Mu khyalaya Purvi Kaman

-4 u,;

.S ' ' ‘ B HQ-:Eastern Gommand* RRRE
g A : ' ¥ Q) ‘Abhiyanta Shakba - = . .-
'. o ‘ . . S » Engineers Branch %

f - L 4Fort William- .

2/2/ 2003/32(qac)/qg/m

'&’lwh ’Refer‘thls HQ"® letteraNo l3l32
EIG(I) dated 03 May 2003, -

2.‘ Tne followxng amendment may
“iunder reference =T

please be madc to our letter

,’,“

' G - a
o .: “Delete .all the: entxieq agalnst Srl No. 39 X

‘‘‘‘‘

te! pors)
3fo: Chxef Englneer

.-“

’ , : . ) RS K 4,
_,i>;. k Z Copy ta ?; | ; f?' | | 4

o _:#:',‘ CWE (AF) Dorjar f- : {:T i } ;;‘; o

R GE (AF) BorJar' ‘ S h
e 1=, s EIR. EID, ELP Cell. ‘A/F and °7°°PY

ETTILA

um“@g&@&ﬁmm@ﬁﬁmmﬁ&ﬁﬁg“

; .“ ‘, i Fo T - - .
%ﬁ%h&ﬁﬁ&%&ﬂ MR e Sl A




T G o hsue
o Posmegm%gmoé@zzom R |

. Mil Tele::2222-2700 o SR REGISTERED sns

| B N ChaefEngxmer

' e - o : EastemCommand :
© Fort William

" Kolkata - 700 021

- 131322122003/IB(QS8CY245 B gWEICDH - %) Dee®
' ChxefEngmeem o L -’ |
: ‘Kolkata Zone -
" -Siliguri Zone

. * (AF) Shillong Zone

l.. ‘. foﬂomngposungfuamfurmhembyordmedmthamwmﬁofmw -

-‘:scj:_zr,;;ﬁ NLE.S-.NO; Neme| . Posied ' ‘Duedate Remarks

‘No | & Designation From  To : i

el e —6 1@ | © 1 @
264600 Sbri | GE(A) - GE(AI") 31 Jan 2004 -

| Manik Marumdr | Rolkala A Borer L
4.7} 270603 Skri< | GEQN): ‘CBShﬂlws ‘3”8“-20‘.’3‘,' |

| KCNaskar . |Kolkata . |Zomo - .
SRR I e 43914681111 . | GE Bengdubi CWESInllong 20 Jan 2004 -
SanjibBanik | - - .o R

k. 243440 Shri' . GE. . GE(N) 31 Jan 2004
Ramamq * | SevokeRoad Kolkata {
T3 269006 Shri~  |GE GE(AF) " | 20 Jan 2004
| SRDas- .. | Sevoke Road Hassimara -
612039498k, . | CEShilong  |GEQY) = |20 Jan 2004
- | Mridul Das Zome - . |Kolkata . U
. [7.,]-281008 Shri - GE (AF) Jorhat | GE (AF) . -, |10 May 34 °
o sl |AKDoley o |\ Tezpur |
“ieoo [8,-1203289 Shn GES6SEWS |CWE(©) . |31May04
o - m .4," . . . - :
9. | 264677 -Shri. GE®12EWS |HQ136WE |31May04
SubaashBannan-. R
| 10. | 605570 Sbni AGE () CE Siigun | 31 May 04
N =" o | Prabbudba - (AF)K'Gram . | Zone - -

kik)vg

hgd
=

Cantd e



;: Ci-b‘ [

{22, [ 232582 Sbri

2
"1 [2646655n  [GE (M) GE SGSEWS | 31 May 04 |
' ' | AX Das Kclkata ‘ R -
12. | 486224 Sbkfi | CWE (C) GE 872 EWS. | 31 May 04
. | Santanu Kolkata o ST

i | Purekayastha

13721417750 |GE M) GESSSEWS |20 Apr04

. | Debabrata Paul | Binnaguri
14. [ 238822 Shri ~ |HQI36 WE | AGE() . | 15May 04
| Biplab Kumar L A®HKGram | - 0
' | Baidya , o o
1 15. 1 263335 Shn ‘HQ136 WE GE (AP) 15May 04
| | Partha Pratim .~ | Shillong
! 1Deb ‘ c s
16. | 213882 Shri- GE Khaprail | GE (AP 25 May 04
- | Mulal Mitra Borjar '
17. | 268006 Shri CE Shillong GE Sevoke | 30 Apr04
1 1 IBCPRoy Zone ~ Road ‘ '
18. | 203840 Shri GEB59EWS | GE (P) 131 May04
* | Partha Sarthi | Kolkata, SR
!_| Paul ' ,
19. {- 268007 Shri GE (AF) Bogjar | GE Sevoke 31 Jan 04

IRl - | | Road
| (Chowdhiry -

29..{ 280520 Shri | GEB69EWS GE (m
' | Luhit Barua : N " Y Jothat"

-.30 APFOS s h

121, [ 281011 500
| Abdur Rahim

GE (AF) Bogjar GE 859 EWS * ’20 May04;ﬁ:: Rk

[GE@P

GEBengdubl 31Jan2004
188 Dag .| Hassimara ;
23. | 229603 Shri | GE (AF) Borjar | CE Sh_.\llong;-‘,;;f 311an2004
‘i | Hirak - o Zome Ty [ it
("I‘otal’I‘wentyThr’eepers only)

2. Your ettention is drawn to this HQ letter No, 131306/1/95/Engrs/E1C 1)

dt 30 Aug ¢ 03 for strict comphance All- ecmccmed may be informed accordmg]y

3. ? Indnnduals from peace to tenure station will move first mth.n the stipulated
umeﬁame andwﬂlnotbeheldupformhef :

4. | . The postmg order to b= xmpleme.med within due date as indicated above. The .
eom:emedtmxtwmmsoforwardacomplehonreportmdmahngth“datcofSOwathm

j. Contd.....3/-
| \/ .
w“J\
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Fazlmgofabovcmsiructwnswﬂlbesenouslyvmwedandwﬂlbemtedas
AR u.su mdmahonoftheoxdefofCEEastemCmnmand. . .

".
e
!

|

Ir | - .' - / \) ,(‘-..t-'"-
R | . (AchmtyaDass)
. e _ . - - LtCol"
. o s -SQO1 (Pers) - L
L * o e ForChxefEnsmeef
_CWE Kohcata, :CWE (C) Kolkata, CWE (S) Ba:mc.\,,ore CWE Bengdubl,
HQ.. 136

. CWEA .",,;-nBOI]&, CWE (AF) Kalaikunds, CWE (AF; Jorhat, GE () Kolkata,
.GE (AF) Tezpur, GE (AF) Shillong, GE 859 EWS, GE 888 EWS,; GE 869 EWS,..

WE, CWE Shillang, CWE Tezpur 'CWE Dinjan, HQ 137 WE, =

- GE. Bengdubl,GE (N) Binaguri, GE (AF) Jorhat, GE (AF) Borjar,GE (AF) Hassimara,. . .

“GE (A) Kolkaia, GE (N) Kolkata, GE Sevoke Road, GE 872 EWS, AGE () (AP) -
'Kmnblngmm g

e '._.: : -

BAD, EIR, Mastar Folder, C/F & Office copy,
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH: '‘GUWAHATI

_— L
In the matter of -~

0.A. No.13 ef 2004

Shri Hirsk Bhattachar jee
eee Applicant

$

={/8rsyus=
Union of India & Ors.,
eeo Respondent

WRITTEN STATEMENT FOR AND ON BEHALF OF -
RESPONDENT NOS.1,2 & 3,

I, Major A.N. Rafat, Garrison Engineer (AF),
Bor jar, Guwahati=145, do hereby sclemnly affirm and say as
follows -

1o That I am the Garrison Enginser (AF), Bor jar,
Guwahati and as such fully acquainted with the facts and
circumstances of the cass. I have gons through a copy of the
application and have understood the contents thereof. Save

and except whatsver is specificelly admitted in this written
statement the other contentions and statement may be dsamed to
have been denied, I am authorised to file the vuritten statement
on behalf of all ths respondents,

2, That the Respondsant have no comments to the
statements made in paragraph 1,2,3 and 4,1 & 4,2 of the
application,

3. That with regard to the statements made in parsgraph
4,3 to 9 of the application, the respondent beg to state that
Garrison Engineer (AF) Borjar is a tenure station for him ie
not correct. The applicant while serving in tenure station of
CWE (P) Agartala/GE(P) Teliamura has given GE(AF) Borjar as

one of his choice station for posting out repatriation proforma
based on which his posing to GE(AF) Borjar was issued by

Contd‘. .p/z—



( 2 )

HQ CEEC Kolkata letter No.131322/2/2000/3JE Qsac/119/Engrs/
EIC(1) dated 07 Dscember,2000, Xerox Copy of rspatriation
proforma is attached as Annexurs - 'A',

As per posting policies on posting/ transfer of

Group 'C' & D' employeses issued vide HQ Chief Enginser
'Eastern Command Kolkata letter No.131306/1/95/Engrs/EIC(1)
dated 30 Aug 2003 ‘and as per stipulation contained in para 16
thereof read as "The three stations so indicatsd by ths
spplicant on completion of his tenure service will be treated
a8 " Non tenure station for him being his own choics station
irrespesctive of the location/station i.s. tenurs/peacs.

Now by wirtue of above choice station given by
the applicant GE(AF) Borjar has to be acceptsd as non tsnurs
station of Shri Hirak Bhattebharjee, JE (QS4&C) for the purpose
of posting/transfer. In short GE(AF) Borjar is not a tenure
station for him,

Therefors, neither the applicant has got right to
approach for pesting to his choice station nor he is eligible
to submit repatriation proforma or application for posting
out to another choice station.

Moreover, the gpplicant during his 16 years of
service has served in staff appointment (i.s. CWE(P) Agartala)
only for a short span of 10 months, Ha has never served in
Zonal Chisf Engineers office as wsll so far,

Ae per posting/transfer policy datsd 30 Aagust,2003
every employse of his category (JE Surveyor nou JE (QS&C) will
have to move on turn over from Executive/Sensitive post (GE/
 RGE(I)} Office) to staff (Zonal/CWE/GE/AGE(I) offica). Moreover
while completing period of tenure in seneitive appointment
(GE/AGE(I) office, entire service profile of the applicant
irrespective of stay in present unit/station/complex will have
to be considered in that purpose. Since the application has
never served in Chief Enginesr Zone duing his 16 year of
service in this department, his present posting to HR CE Shillong
Zone ordered vide HQ CE Eastern Command Kolkata letter No. 131322/
2/2003/ JE(QS&C)/245/Engrs/E1C(I) dated 31 December,2003 is

Contd,.p/3=



52 4
( 3)

considered fully justified and the act of the applicant to

resort to process of litigation and protest ths normal posting

is not justified at all,

4, That the respondents beg to state that as per pata
10 ef above posting policy, indication of choice station/
complex does not confer automatic right on the applicabt to
get posted to those tenure stations/complexes only as it

will depand upon vacancies available on placement of their
seniors, '

5. " That the respondents beg to state that in view of
the above it is prayed that the Hondble Tribunal will be pleased
to vacate the stay order dated 23 Jan 2004 and direct the
dpplicant to proceed on posting ae directed by HQ CE Eastern
Command Kolkata.

6. That the applicant is not entitled to any relief
sought for in the application and the same is liable to be
dismissed with costs,

VERIEICATIGN

I, Maj. A.N. Rafat, presently working as Garrison
Engineer (AF), Borjar, Guwahati being duly authorised and
competent to sign this verification do hersby solemnly affirm
and state that the statemente made in paragraphs /
of the application are trus to my knouwledge and belisf, these
made in paragraphs R 2 — éﬁ being matter of record are
trus to my information derived there from and thoss made in the
rest are humble submission before ths Hon'ble Tribunal. I have
not suppressed any material facts.

And I sign this verification on this the /LZ th day

of Cj>§’

DEPONENT

4@.&&
A N RAFAT

MAJ
GARRISON ENGINEER, A/F

0 0o=
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icategory i Bpasic staff (GPT‘C{.’)
G

nnlt < GE (T) () Teliamuxra
SeT TMES No, hame, Date : .ORMATION SERVED Sensi- NOB~
r tof birtt., 3 Trom T To Tpive | 8GDSAT

3 -Town and o . . 3

‘pate :of retd Rt H 3 ¢
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5 . - ‘ o
:1:,1:::::2.-_ - ....L.—- L - _....4_._ __.L__,E, _;.___6__. .;.
NES=229603 SHRI HI 2301187 2601C.91 Yes
AT PACHARJIEE ,JUE { 7.10.91 28,5495 Yes

) Y 29.6495 13.10498 -

24 th Jul? 1963 14,1098 28+8499 -
) : 59,8499 " 084452000 Yes
09.42000 £ill . date Ye€S

(Assenm)
23 st Jul 2023

.

— -
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not ne )
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' }ﬂ%ﬁaxsrcasn POSI/SDS

Chlef Engineer "
 :HQ Eastern:- Command
‘' Fort. Willlam Uﬁ‘

Kolkata = 21

%f | 13 1306/3/ 6165 /Engrs/zlb(l) ‘,_‘;.f"  1'](‘sep 2003

T Chlef Englneers

Kolkata Zone
Slllgurl Zone . T
- Shillong Zone .. . o
(Ar) Shilleng Zone -
(0FB) Kolkata | -
Cor % ?C;, {anikinara
Gz L) o w Zaandipur

¥ . | |
1 glﬁﬁéﬁﬁﬂﬁg‘_f POSI;§§ RANSFER POLICY GFDUP.‘C‘
: AND D PEFSONNEL OF THE MES™ |

'Mlo. A copy of postlng DOllCY letter No 13L306/l/95/Engrs/EIC(I)
dt 30-Avg 2008 in respect of. Civilians Group 'C! & ‘D! employees
14 forwarded. herewith. = This pOllCY shall be effectlvu from the

date of lssue of thls letter, ‘ : :

2, Please ack recelpt.

| §£j:j::::;::::“' . B A
I L - |
- B ,,/\~- =~
| . T (achintya. Dass)
. . 5 X K . . \ Lt qu R
ST -1 (Pers)
: e B .. for bhief Englneer
ggg}é :‘(As above) .
@?7?: D 34"3-' | , o o
Vi.. u;j o =rtta ! l.,' A copy “of postinw/transfer pollcy
2. ﬁilg; &olvata letter under para l above lS enclosed
3,  CHE(S) Barrackpore herethh. L - ,
4o Cﬂ~ Bengdubl 2 Ypu are re t°J to di ssenlnate
. qUeS o -di
PRy B 136 W% the ‘copy-of posting/transfes: policy
- 6o CFE Elnjan " t5 a1l sub-units upto. AGh(I).levol
7. QuE Shillong * . £57 -their info and records. .
18 pr Tezpur Confirmation to. the same effect is to .
9, HQ 137 YE ‘be given o thls office by 20 Sep 200
110, GHE(AF) Borjars .
'11.. Cwe(AF) Jorhat § 3 Pleasa ack receipt.
|12, CuE(AF), o iadkunda S o
lS.;-aE(I)(P) Teliamuraf o - SRR ‘
14, ALl AGE(I) -  for info please. . - o
ESM/*’?’
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/(00 - ' - n e’ ‘)r
: 11Q Lastern Command .
Abhiyantya Sakha T
/é Engincers Branch
& Fort William . f
Kolkata —21 N
- |
131306/ 1475 ngrs/EIC(1) 30 Aug 2003
CL Siliguri Zone | : ‘ ‘ kS
CE Shillong Zone ' - o
CI{AT) Shillong Zone B
CL Kolkata Zone-
"CE(OFB) Kolkata _ : ‘
Comdt ESD Kankinara .
GE(l) R&D Chandipur '
Balasor (Onssa) | ;“
| -
POSTING/TRANSFER POLICY : GROUP ‘C’ AND ‘D’ k-
\ PERSONNEL OF THIEMIS i
l. The poslmg/lmnslu pohcy of all Group ‘'C’ & l)’ p(:lsonncl in the MES of.
this Command is prepared based on certain guidelines contained in Govt ot India, |
Min of Def letter No 8(3)/92/D(Appts) dated 23 Jan 94, E-in-C’s Blanch AHQ |
letter No 79040/E1C(1) dated 31 Aug 94 and B/20148/PP/EIC(1) dated }16 Apr g i
”()(H and amendments received from lnm o time. ]
2. The broad principles, under which transfers ol Group C’ & ‘D’ civilian _.
subordinates are to be carried out, are stipulated in Min- ol Defl OM No v '_
13(1)/70/D(Appts) dated 29 Nov 72 and 32(4)/73/D(Appts) dated 21 May 75. |
3. Posting of Group ‘C’ & ‘D’ individuals less industrial personnel will be
issucd by this HQ on the following grounds :- ' 1
.:
. L
(1) Tenure Stations/Complexes turn over é]_
(b)  Compassionate grounds b
(¢)  Maintenance of Command Manning Level (CML) f i‘;
(d)  Local Turn Over ' ,%
(¢)  Promotions '
()  Mutual Basis -
() Administrative ground

(h)  Adjustment of surplus/deliciency




-

Tenure Stations/Complexes turn over

4. Tenure service is mandatory and cach individual is required to fulfill his
tenure liability -as per his seniority. Stations, mentioned in Appx ‘A’ to CE EC
letter No  131306/1/72/Engrs/BIC(1)  dt 20 Nov. 02 as amended vide
131306/ 1/79/Engrs/EIC(1) dt 27 Dec 02 have been declared as Tenure Stations.
Current list of tenure stations in the Comd is att as Appx 'A' to this letter. Normal

Period of tenure at these tenure stations will .be three yrs for individuals with

service 10 yrs or less and two yrs for (hose with service more than 10 yrs. No
station is tenured/de-tenured or re-tenurcd with retrospective effect. The exercise
of detenuring of cxisting tenure stations in view of its improved living conditions
should continue as at present. A tenure stalion once de-tenured may not be
-declared a tenure Station again except in unavoidable circumstances. However,
dcclaring of any station tenurc or non- tenure will be decided by CE Command
only. . : |

K

5.+ On-completion of the stipulated period at tenure stations/Complex, such
individuals Sarg- required o be repatriated o one of  their three  choice

oas
o

" stations/Complexes as per availability of vacaneics.

. f:"“"i;l-

6. A categoriwise list of individuals of Basic Stalf including those who are duc
for tenure in .their turn and those who arc initially appointed at tenure
S(ns/Cmpplcx,cs,,gl'n_d-subsequently,transl’crrcd (o other stations/Complexes, will be
cii sulated by this 11Q prior to.issuance of tenure turm over postings in Jan cvery
ycar. '

7.0 These lists will be circulated down to GE/AGL(]) level and all accepled
pers will.be 1n

—ten.ura,’f;f€§S§g§§gn§[¢pmplexes ‘on | issuance ~of -their posting order. The

L.

acknowledgemeits” of these affected indls will be kept on the record by the

ux*nit/fnm.JéQgiéegied and confirmed by respective Zonal CEs in their report to the’

CE.Command.:The seniority list will be circulated well in advance for units
concerned o scrutinize the-list in time. The casc of any omission, discrepancics,
appeals if any against these warning lists will be forwarded to the Command CE
ot later than 15 Feb every year. The same will be assumed as Nil, thereafter and
onus of omission, if any, will rest with the head of the office /Formation. '

ill‘bq:;i:rifgrmed in writing so that they are mentally prepared to move to.

Fet Ay
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) A
. —3- .
8. The case of tlle'folldwixlg nature will be reported to the Co;nmand HQ by -

the specified dates so as to enable them to take appropriate action at the time of

planning of postings :-

(@) Personnel who are elected members of the works committee for the
first time, indicating the period of their present term with specific dalcs.
Thosc elected for second or subscquent terms are not eligible for protection.
(b)  Personnel” who are Aimportant  oflice  bearers  of recognized
Unions/Associations and arc entitled for protection for posting as per
existing rules with the date upto which they are exempted. F irst time elected
members only are entitled. | | |

©  Incase, there are any individuals in the seniority list who have moved
or stand posted to other stations/complexes, this information must be
Intimated by signal or Fax followed by ink signed copies by post.

9. . The individuals earmarked for posting (o tenure stations/Complexes as per
sentority hst will not be posted out at Zonal/CWIE/Stations/complexes level under

surplus/deficiency policy. The longest stayec/volunteer, however, m’ay be turned

over locally, if necessitated, not involving a change of stations/conn?lexes. This

however will not-exempt such persons {rom posting Lo tenure stations/complexes
- as per their service or. seniority. The persons posted on promotion to a different

stations/complexes or posted to another peace stations/complexes as a
stations/complexes senior but due for (cnure will not be posteh to tenure
stations/complexes Gl they complete minimum stay ol three years in the new
stations/complexes. ' '

10. " The individuéls due for tenure will indicate their choice of three tenure

stations/complexes in the order .of preference. for consideration.- However,

¢ indication of choice stations/complexes .does not confer automaticright on an’ "
- Individual to get posted to those tenure stations/complexes only, as it will depend -
upon vacancies available on placement of their seniors. T hough the administration -
- will make all'out efTorts to accommodate persons coming to tenure stations to their
~choice indicated, however -those who cannot -be accommodated in their choice
stations/complexes due to non-availability of vacancies will be posted to other
-~ lenre stations/complexes as per requirement. '

/=




1. A certificate to the clfect that * Particulars of pusons figuring in the service
seniority listlhave been checked and dlSLledllClLb nollccd haye been reported vide
Hletter Np A dated o o _thuc“al”’ nodiscrepancics
zuuj'f?no cl_igll)lu mdnvndual for posting to luuuc smllonx/ )] xes is lelt out™ as.

the case may| be, will be submitted to this HQ by 15 I'eb cvgy_ycal under signature
Ol‘lhc heads of the U“lb(-b alter which it will be d\\lllllbd as NIL. T ———

12. Slmultancously,-a circular ‘will be issued by this HQ ' m the months of

Dec/lan and Jun/Jul c,vuy year calling for volunteers for tenure “posting in respecet
~of pers not due other wise. The names and written options of volunteers together
with full service particulars will be submitted by all CEs Zone/Comds direct to the
Command 1Q to reach before 15 Feb and 15 Aug. Seniority ofpusonncl in cach
categories will be prepared by this 11Q and volunteer will be given prelerence.
- However lhc{a volunteering for tenure does not in any way confer a nght of posting

to a tenure stn as the same will be dc,udcd at CE's Command level m accordance
with overall 1equncment and constraints. -

3. The following ‘instructions will be followed while nominating subordinales
Lo tenure duty stations/complexcs -

(a) In casc thc number of volunteers happens to be more lhan the actual
- requirement, the following criteria will be applied for selectlon -

"(i) lhcy Wl” be consnducd Lalq:,oly wnsc lox postmg, based on
their seniority. 4 A

(1) Those who have not donc tenure carlier wi'll get preference,
followed by those who have done. tenure according to theirast dates
oﬁelum from tenure. ‘

(iii) Theé longest stayee in the stations/complexes would get the .
PRIORITY over the other individual bascd on.seniority as above and

no exception will be made.

(b) |If sufficient volunteers arc not available, service senior will be
considuud for tenure posting.

51-
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©) .Scrvicc seniors who volunteers for tenure postings will be first

consn’d__’\(?‘}* d as volunteers only as per lllc provisions for poslmg ofvoluntccw

(d)  Personnel posted to MES under a(lJuslmcnt ol surplus/deficicncics
scheme. will reckon seniority for the purpose of promotion/ confirmation
[rom the date they join duty in the MES. Their \cnlmlly [or posting to tenure
stations/complexes will reckon trom the date of joining MES.

Lvery individual nominated for scrvice in tenure station must
Lompnclc his full tenure before being posted” back \lo one of his choice
stations. For the purpose of determining the period ofs\tdy in atenure station,

an individual must be physically present in that office for the full period of

tenure excluding the period of absence of leave or otherwise. If for reasaons,
due to illness extreme compassionate grounds, an illdividLlal is repatriated
prior to completion of his tenure, he may again be posted to tenure station
aller an expiry ol 3 years of service. lis tenure would start afresh and he i3
to complete the tenure of two or three years at one strciich and not for the lef
over period only. Unit will submit proforma particulars as per Appx ‘I3’
altached in_respect of individuals who have actually completed/will b
completing their full physical tenure service up to 30 Jun and 31 Dec of the

year. These facts should be checked thoroughly and certified by an offices

under his signature just below the statement of nominal roll. The individuals

| who arc completing their two/three yrs tenure by 30 Jun and 31 Dec c ol Uhat
year will fwd their three choiee stations through their concerned unit/lini

alter completion of | year and 6 months/ 2 yrs and 6 months xcspccllvcly in
lhb tenare station. R

(f)  Nomination of persons who have already done tenure will be done

stﬁClly on the basis of their last date of return from tenure

stz_uiox'ls/Complcxcs. ' ' _ EI
| . | :

()  The normal age limit for tenure stations/complexes posting is 57

years. Subordinates over 52 years may also be posted for a shorter tenure buif

none will be retained at a tenure stations/complexes: beyond the age of 57

years. The age for such postings will be considered as on the date of issue ¢

posting order. Hence, cases of tenure posting of individuals in the vicinit.
of the above age brackets must be implemented expeditiously to avoid lat
complications.

[
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merits,

|
|
|

(

grounds will-not be nominated until completion of three
choice stations/complexes. This protection is not availa
have moved on mutual posting,

&)

on’ compassionate
years service in the
ble to persons who

78

h)  Those posted from one command to another

) I'he group D personnel promoted/reclassified to group ‘C’ posts will

I
.

¢
I

s

be considered for tenure posti

(k)  The ;-i('lciiv\/idtlals who

ng and their date of joining in"group ‘C’ posts

will be treited as cut off date for deciding the seniority, for the purpose of
tenure posting, A

are posted to other commands due to non-
igs.dn.the parent comman
| repatriated to their choice stations/complexes after
ompletion of tenure period of two or three years as applicable. Nominal

Roll of such repatriatees will be maintained by Army HQ. Such individuals
will  submit application  for repatriation duly indicating three

tations/co‘!hplexes of choice inimediately after completion- of one or two

years of stay in the other command as may be applicable with an advance

|
!

3
b

<

¢

4. [
disabil

stations
sufferin
tenure s

copy of the same endorsed to Army HQ.

(1) - As per the above policy a new recruit should not be posted to a tenure
tation/complexes on first

appointment, but in case he is a volunteer or he
clongs {0 that arca he can be posted there. In case he belongs to that area,

this stay will not be counted towards his tenure posting, but if he is a
olunteer that will be so counted,

(m) A Tenure Station will not be treated as a_ tenure station for those

nployees of NI region who belong to that’vst‘a_tion._Rgmai,qing all other

declared tenure stations will be the tenure stations for them. -

Jisabled persons will not be posted to a tenure stations/complexes if the
ty prohibits his free ‘movement/functioning, The case shall-be decided on
‘ ]'lOW_véY'Q{:,;,if ~disabled, - individual is._ willing to go to- a-‘tenure -
complexes, he will be allowed such posting. An efnployee whose child is
g from hearing impairment or multiple disabilities will not be posted to a
tations/complexes. | -

/-
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IS, Period of leave in excess of fifteen days per year will be excluded while
counting the tenure period. However, CE/ACE (Pers) this HQ may extend the
period in exceptional circumstances in exigencies of service or when the employee
concerned is prepared to stay longer. | o

16, The individual serving in a tenure stations/complexes may submit his.choice
alter completion of two and half or one and a half years as may be applicable; of
any three stations/complexes, located in three distinct place/comp-'le\xes separated
by at least 20 Kms. Two out of three choice stations/complexes should be in
different CEs Zone. Improper/ incomplete” repatriation proforma will not be
accepted. In case proper repatriation proforma with correct information is not recd
by due date, it will be assumed as nil and onus of not being able to avail the facility
of offering choice station by the individual will lie with the individual/ head of the
office where.the individual is serving,. _Th@,tvlpr;c”_z_srt,atio'ns; so indicated by the indl
on completion of his tenure service will be treated as Non-tenure station for him
being his own choice stations irrespective of the location/station i.e. Tenure/Peace.
17, In case. an individual is required to be disturbed before completion of his
tenure, due to promotion or other contingencies, he will be posted to another

lenure station/complexes to complete his balance liability.

18.  On completion of tenure, the individual will be adjusted at-one of the three

“choice stations/complexes given by him in the Repatriation proforma. In case of -
“non-availability of a vacancy in any of the three choice stations/complexes, the

alfected . persons due for turnover may be allowed to remain in the tenure
stations/complexes lill a vacancy arises in one of his choice stations/complexes.

~Such employee may be given the benefit of deferment for his re-posting to tenure

stations/complexes in his next.turn for such posting. The exact period for which the
benetit is to be given will be decided based on the following norms: -

~(a) -Upto 6 months stay in excess of the tenure. No benefit to be given.

(b)  Excess stay of more than 6 months but upto 12 months. - Deferment
@ 50% of time (Months) spent in excess of the normal tenure of two or
three years astapplicable. S | '

© Excess stay of over 12 months and above. Deferment @ 75% of time
(months) spent in excess of the normal tenure of two or three years as
applicable.

8/-
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19.  The individuals who desire to stay longer in a tenure stations/complexes at
their own accord will not be entitled for the deferment benefit.

20. In case tenure completed individual does not want to continue at the tenure
stations/complexes, he will be repatriated to one of choice stations/complexes by
moving out longest stayee, who should have completed minimum three years in
such stations/complexes. For determining the longest stayees all the three choice

choice
.\'mtion‘s/complexes will be clubbed together. The longest stayee moved from a

™ peace stations/complexes for making room for adjustment of tenure completed
individual . will be brought back at Government expense, to the same
sl:ati011§/c0111])lexes after completion of three year in a new stations/complexes as
may be applicable provided he/she is interested to come back and applied for the
same. ' :

‘ "
21.  Since tenure posting are mandatory, no representation against these postings
will be entertained.

I

22, For individual serving in executive offices in tenure station, maximum one

vear extra will be given in two spells. and if any one wants to extend another

tenure, they will be shifted within the station/complex station/satellite station on
staff appointment.

23. [ If an individual does not apply for turn over or extension on completion of
tenure liability, the tenure station where he has been serving will be treated as his
choice station and thereafter he will be posted to a tenure station as per seniority of
that station/complex station.

[ . .

>4 The individual posted from peace station to tenure station will move first
and Similarly the individual posted from staff appt to executive appointment will
move first for easy implementation of posting.
5. The individual who were declared North Bengal and North East Region
recruitees based on their initial appointment but hail from other areas; will be
considered for posting back from NB/NER. The individual so affected may submit
their choice of posting strictly as per para 17 above: Since there are huge Nos of
pers affected, as such for bringing them back the following procedure will be
adopted -

| 9/-
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(a)  Keeping in view the huge deficiencies in each cadre, hard scale auth

will be worked out to the extent of proportionate deficiency in the command. ¢
(b)  For :7\”at{i'él-ion-,~hal

the clear vacancigs. '

'd'scale auth will be considered for ascertaining -

O The individual .\')vill be brought back strictly as per the

|
!
" ir seniority in
tenure station. %

(d). While submitting the choice for repatriation, the three choice stations
should fall in three complexes and minimum in two Zones as per para 17,

Posting from Peace fo Peace station . - \

20. An individual who is to move from one peace station/complexe to another
peace station/complexe to make room for a tenure completed will be posted to one
ol his/her three choice stations/complexes, as far as possible. This fécility will not ' "
be available to other types of postings. | N
Compassionate posting

27. The guidelines for compassionate posting will be followed :-

(a)  Individuals may themselves apply for compassionate| posting after

completion .ol two years of physically. stay in presem_staligns/comp.lcxes

through ‘proper  channel. Applications from relati_ves}-’or t}‘mse received

directly will be rejected and attempts to bring outside pressure will be
~ discouraged. : |

(b)  Applications on domestic_grounds shall be verified, if required, in
consultation with civil authorities, if the CWE/CE zone is not satisfied of the
@ - genuineness of cases on ground. All ‘compassionate ca}se\‘\s have to be
recommended without replacement in the chain. - ‘ “

S |
~©  Applications on medical grounds need to be accbmpa_ni_gd by
appropriafe medical certificates from Authorised Medical Attendant (where
AMA is not available, from Register Medical Practitioner) lincluding the

nature of illness and justification for transfer of the individual.l

(. 10/-
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' (d)  This HQ will order a Board of Officers to assemble every 6 months in
Jan & Jul to screen the applications.

(¢) To avoid grant of undue benefit, it will be ensured (before
compassionate transfer are accepted and orders issued) that affected persons
are not due for posting to tenure stations/complexes.

(f)  All postings on compassionate grounds will normally be at the
expense of the individual.

(g) Compassionate cases for posting out side command will be progressed
only with replacement from the other Command. When a person applies for

_ posting_from one Command to another, the Command to which he belongs

shall issue the posting order after ascertaining his acceptability from the
Command to which he seeks transfer and the unit to which his posting order
is to be issued. Therealter the first Command will issue posting order.
However, pers secking posting out of Eastern Command to other Command
will be offered with replacement only.

(h)  In case on non-availability of clear vacancy the longest compassionate
stayee in stations/complexes will be moved so as to accommodate the other

-compassionate case, provided such stayee has completed three years in a

stations/complexes.

(j)  Travelling allowance can be paid to the individuals posted on last leg
compassionate grounds at the time of retirement only to his/her home town/
selected place or residence, subject to approval of the transferring authority,
who should record reasons for such postings.

(k) The compassionate postings will be ordered to a non-sensitive
appointment as far as possible. In case individual waiting for compassionate
posting on PRIORITY becomes due for tenure, the compassion will be kept

in sight while considering such case.

(1) In the case of inter Command, postings of personnel seeking to go
outside the command deficiency will be kept in sightwhile considering such
cases. -

(m) The period of posting on compassionate grounds will be restricted to 3

years so as to accommodate other compassionate postings.
' 11/-
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Validity of cases once approved by the coﬁprassionale board will remai ‘or
! .ln case the individual is not posted to his choice stations/complexe$ during
lhIS.pCl"lOd he/she is required to forward an application for revival his/her dlaim on
expiry of the validity of the. board. If the revival application is not.recei';/ed the
hames of the individuals waiting in CCB will be deleted from the list. o

28.
I year,

Command Man ning Level Posting(CML) | i
|
The aspect of Command Manning Level (CML) postings has been

introduiced to ensure parity of manning level between various Commands as wel|
as within Command.

29.

30. "Detailed statistical data. regarding auth/holding and Defi/Surplus in each
category and grade of Group ‘C’ & ‘D’ Basic/Non Basic, Industrial/Non Industrial-
persons showing position as on 31 Mar will be forwarded to E-in-Cs Brdnch by
30 Apr each year. Based on these info, E-in-C’s Branch will work out Yage
satisfaction level and will issue inter Command figure postings giving details of
dispatching/receiving Command. ]
31. On receipt of info from E-in-C’s Branch, CE Zones will be asked to give
particulars of volunteers and their choice in case the place of postings happens to
be more than one. If numbers of volunteers are more than the vacancies available

longer stayee will get the preference over the others. These moves will be
completed by 30 Jun each year. '

Since the postings will be inter command and in the interest of the
Organisation for sharing shortages, to protect the interest of the individuals, such

postings will be considered as tenure stations for the purpose of tenure and
repatriations.

32.

33.  In-order to maintain manning level in all the unit/Fmn evenly within the
command, the longest stayee in the particulars post/grade will be transferred from

: : . . l
one station/complex to another. For this purpose the stations/complexes and approx

number of vacancies available; there at, will be published by this HQ to unable the
longest stayee to opt three stations/complexes of choice from amongs_‘:t such
stations/complexes. If the number of optees of particulars stations/complexes is
more than the number of vacancies available, posting will be considered|in the
order of seniority i.e longest stayee will get first opportunity to be adjusted|as per
option given. - Those who could not be accommodated at the choice
stations/complexes for want of vacancies will be posted as per job requiremc'\znt.




’ |

34, In detérmihingthe longest stayee in stations/complex, all the units located in-
that stations/complexes including satellite stations will be taken into consideration

POSTING ON LOCAL TURN OVER (LTO)

35.  Tolavoid indulgence of employees in undesirable activities, to prevent any
undue benefit and to provide equal opportunity of training and experience to all of
them, legulax turn. over from sensitive to non sensitive and vice versa will be
carried out for those employees who have completed three year. service at a seat.

L TO may also be' fesorted to”for rationalizing the staff so as to neutralize the
imbalance caused by T FP and. CML postmgs .

\;""M’T‘;

oy e e S

36. Fhe L IO pmtmx_, has almady been decentrah/ed vxde this HQ letter No

131306/1/68/ Engrs/EIC(1) dated 16 Dec 92. Posting from one units/Fmn to
another units/Fmn, where only one unit is functioning in a station and turn over
within unit is not possible, will be done by this HQ. CE zone will forward the
names. 01‘| the persons who have completed their mandatory period of 3 years in
such cases. Turn over within the unit however should be done every three years by
unit commahdels List of stations/complexes and authorities empowered to
carryout | at different stations/complexes already circulated to all Zones vide our

letter no| 131306/1/57/Engls/l [C(I) dated 11 Sep 2002, is enclosed as appendix
'C ,

37. LTO for Kolkata Complex will be carried out by a Board of Officers (with a
member from Kolkata Zone) which will be ordered by this HQ.

38.  The following cate_gor'ie's of posts/appointments have been identified as
sensitive:appointment at different levels :- ' '

(a) JE (éiy) emp_loyed on executive appointment

(b) JE(E/M) c:mploy“éd on executive ’a.pboilr'l‘trn‘e-rilt.

- © JE (‘QS&C) employed in GEs Division. dealing wi‘th contractual
matters. '
i .

(d%)v _ SLlp[_B/S Gde-1/1I employed on procurement of stores/ furniture.

13/-
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SK- Gde-I/I1 employed on ‘procurement and holdi
furniture.

dealing with promotions, Trecruitment/appointments,

matters and contractual matters.
()  UDCs/LDCs employed on jobs™ relating to
recruitment/appointments,  postings/transfer, local

discipline/confidential matters, contractual nﬂttels sub lelS
‘Cashiers in GIE’s division.

39,

e S
a4 PTO to that effect indicating the period of such duties has been pu
unit,

0.
trom executive/sensitive posts to staff and vice versa afier every

division/ unit and after continuous 6 years service in sensitive app

appointment, entire service profile of individual will be considered

oy in.the present unit/stations/complex. In case there is only one

Ivision in station/complex, they. will be transferred to another statio
Accordingly case will be projected to next higher authority well in ti

41 Clerks, Store keepers and other category of staff working in se

will be wransterred o another non-sensitive section within the divisi
alnvmon or CE/CsWE olfice as far as possnblc within the station/com

42, While turning over executive staff it will be ensured that the in
posted to the same division after completion. of tenure in another

}1;>pOInt1nent He will,-inwariably, be con51dered for posting to an
where he has not served carlier.

43, For turning over the individuals serving at satellite station

OF/AGE (1) is located, OC unit will forward the list ol"‘affect'ed indi

11Q through Zonal CEs if turn over within the unit is not possible, i
three choice stations by 31 Mar showing cut of date as 31 May eve
lormat as per Appx ‘B* for issue ol postings.

0S cm|)'_Ij"‘('>"§"‘”i-"‘df’"i’1‘_’i""(3 Es division/CsWE olfice/CE Zones/ C
post
advances of all types, local purchase of stores, discipline

purchase
appoinunent will be-considered as non executive appoi

JEs (Engrs, Qurx)cyors and supvr B/S Gdé-1/11) will be moved

oin
will be moved to CE/CSWE office. While computing period of tenu

W

n

I Commands
ings/transfer,
>/confidential

promotions,
>. of stores,
1on clelks and

l

tment only if
lished by the

| on turn over
tlhlee years in
J tment, they
‘e In sensitive
rrespective of
division/sub-
ns/complexes.

ne.

1sitive section
on or another
plex.

dividual is not

other division ~

here only one
|vidua|s to this
I

1dicating their
ry year on the
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i Personnel employed on non-sensitive appointment will be moved first and
those employed on sensitive appointment will be moved within 10 days on arrival
ul‘l'e|)lzlcexqc‘11l_. l'_)z.ucs‘w_'ill‘ be indicated accordingly in the posting order which will
be strictly followed. i ' | ' C v

45, Authority empowered to carry out LTO within unit/complex. will ensure that
the LTO of affectred persons has been carried out every year and none is left out.
Auth will Jrender certificate to this effect to this HQ by 31 Jan of the following
vear under|the signature of CE/CWE/GE/AGL. '" o

>

POSTING ON PROMOTION

46, Stalf on promotion. will bc adjusted in the same statxgn /Ci
necessary | in- the same unit) provided vacancics are available
vacancies| arce available in the same stations/complexes, ‘the promotees will be
adjusted in one of the three choice stations/complexes as far as possible except for
those due for tenure turnover postings: However the individuals who have been

: rcpalriatc'd from tenure stations/complexes and have not completed three year stay

m the stations/complexes, will not be moved on promotion and will be adjusted by
posting out the othe’ senior most stayee in the stations/complexes. [f vacancy 1s not
availabld at any of the choice stations/complexcs, the individual will be posted as

per job requirement.

47, The representations, if any should be submitted with in 15 days of receipt of
posting order witli'an advance copy endorsed to Command CE. The acceptance of
relusal of promotion is subject to the exigencies of service and is not a matter of
l'igi\l. ‘ : : ' . o ; L '

18, The acceplance of refusal of promotion by the competent authority also does
not confer a right of protection to the individuil against a transfer, if due, on other
grounds}in his/her present rank, 1f due. S

19 In case inter Command move is necessitated, junier must promotees will be

movedlout.

15/-
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POSTING ON MUTUAL BASIS

%() The : 1 s e finve 1 ) 1 1 N
Che following guide lines for posting on e« basis will be followed :-
a 1V] ; SYAIARIN NG ¢ vy g - ¥ :
( f) fndiy |dua|§ may t}uun.@lvm apply i ..ol posting after completion
! Sy S o N ey . N 8
of two years of physical stay in presem st ion/office through proper
channcl.
(h)  NMutual posting shall be ordered woot o the condition that the
individuals concerned are not due fOr tei . L ing.,
@ All postings on mutual basis shull £ .- expense of the individuals.
(d)  Mutual ransfer is not to be Ueated - anpassionate posting and no 3
protection against posting, when falls ¢ o - be claimed by an individual

arrived on mutual transter.

(¢)  Mutual transters will only be conai o wd belween non-tenure stations
only.
~ POSTING ON ADMINISTRATIVE GROU
‘ - .0 . . . .
51 No individual will normally be posted tor i stations/complexes or other
normal stations/complexes on administrative g Where it is considered that
such a step is absolutely essential, Tollowin oo will be complied before
recommending posting on administrative gro.. o
(a) In the first instanee, disciplinary e oowill be initiated against the
cmplovee for his/her misconduct/guilt te . 5(CCA) Rule 1965.
(by In Case posting out becomes i .o o e due to repeated acts of
indiscipline, pnor approval of this [ . . . obtained alongwith a self
contained statement of case justifying toe i sty
32 If the individual to be posted out Ol tive grounds happens o be
due for posting Lo a tenure stations/complen oo e will be posted out to such
Jations/complexes, even if this involves pr oo+ b ol wrn. The CE Command
will keep DG (Persy/l-in-C's Branch inforiie = oo ohcases. In case of individual
protected agamst Granslor, prior approval oles e iil be obtained.

16/-
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" ON ADJUSTMENT OF SURPLUS/DEFICIENCIES

33, Where units/formations are closed down due to reduction in workload, the -

adjustment of surplus staff will be first done in the residual formations in the
manner bf filling of deficiencies within the Command Manning Level. The
remaining staff will be informed of the stations/complexes ahdf’-approximéte
number | of | vagancies available enabling them to opt for three choice
stations/,con’1_ple>‘<es"{'am0ng,st such stations/complexes. If the number of optees for a
particular stationsfcomplexes is ;more»'than the number. of va{cal;_i'qif;e’s available,
posting will be considered in the order of first opportunity to be adjusted as per the
option given. Those who could not be accommodated at t.héiijf';sftat;i;:'q’ris/;c:oxlmplexes
of choide foi want of vacancies will be posted as per job requirement. In all cases
volunteers will beifirst preference. S

1. Inall cas

entawill be carrie

s where Jdeiéd surplussthe-re-adjustm

out byl posting out the longest stayees in the station/complex. In the case of

postings involving inter-Command transfers, the junior-most person in the grade
withinlthe command will be moved. When the surplus staff is to:be adjusted within
the Command, the stafl concerned will be informed of the stations/complexes and

approximate number of vacancies available there to enable them to opt for three

stations/complexes of choice from amongst such stations/complexes. 1f the number

of optees for particular _'stations.’complexes is more than the number of vacanclies
available, posting will be considered in the order of seniority 1.¢ longest stayee will
gt first opportunity 1o be adjusted as per the option given. Tho$é could rot be
wccommodated at (heir stations/complexes of choice for want of vacancies will
posted as per job requirements. ' ’

35 | In the exigencies ol service, situation may arise when ofﬁ__c‘:'es/Works units
are asked to move in block to other locations. [n such cases,,gl1’ié%persox1nel to be
moved will bt:‘;@’elected hased on their length of service in the :’s’t_?ft’i‘ons/complexes
1.c. the long_esit‘*stayee will move by making local adjustments. ' "

TIMING OF TRANSFER

*

56.| Care will be taken to ensure {hat transfers during the middle of the academic

vear are avoided as far.as possile. Exceptions will only be to meet-an emergent

requirement in the exigencies of service. It will be d&irable to gi-vg twe months
linfe in the posting order for completion of the move to ena‘bl.e’ van’l‘ndwldual to sort
oul his personal administration. However, moves on administrative groupds may
hel ordered giving lesser time. General schedule for the bulk posting Wll»\ be as
under:- C
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(a)  Tenure turnover posting - Mar/Apr and Sep/Oct
(b)  Compassionate postings - Jan/Feb & Jun/Jul

©  Command Manning level postings - Mar/Apr/May

(d)  Local Turn over/Satellite postings - May/Jun

AGE_FACTOR

37, All Group *C’ & ‘D)’ employees will generally not be transferred preceding
three years of their retirement except at their request to stations/complexes of their
choice. However, if they have to move on promotion and if three is no clear
\acancy in the stations/complexes where they are serving, they may still be moved
irrespective of the consideration of age.

FEMALE EMPLOYELS

5% The female employees will be covered by the following policy norms :-

(a) Woman employees are exempted from posting to the tenure
station/complex. '

(b)  They will not be posted Lo long —distance stations/complexes even in
the case of their peace to peace station transfers unless female employees
gives her choice of a station ata distant place. Long distance, in case of each
command, will depend upon its geographical diversity and linguistic
multiphicity. :

O They will be transferred from one peace station to another peace
station on tenurc basis (within 600 Kms approx at the mil head/bus
terminus) on the anology of tenure system adopted for the male employees.
Their stay will be for a minimum period of 3 years and these employees
would have-the privilege of exercising three choice for their posting on
return from that station including the home station.

18/-
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(d)  Where both the husband and wife are Central Government employee,
the present policy to keep both at the same stations/complexes as for as
possible, will be maintained. However, there will be no exemption to the
husband [rom tenure posting in his turn. On repatriation, the husband will as
far as possible, be posted to a stations/complexes where his wife is employed

subject to the availability of a suitable vacant post provided it does not
tantamount 1o successive eecutive/sensitive appointment.

(e)  Where one spouse belongs to one of the All India Services and the
other spouse belongs to MES :-

(i) ~ The cadre Controlling Auth of the MES may post the officer to
the station or if there is no post in the station to the State where the
other spousc belonging to the All India Service is posted.

() Where the spouse belongs to one Central Service and the other spouse
belongs to another Central Service (MES) -

(i)  The spouse with the longer service at station may apply to the
appropriate cadre controlling authority and the said authority may post
the said officer to the station, or if there is no post in that station to the
state where the other spouse belonging to the other Central Service is
posted.

(g) Where one spouse helongs to MES All [ndia Service and the other
belongs to Public Sector Undertaking :-

(1) The spouse employed under the public Sector Under?aking may

\ apply competent auth and said auth may post the said officer to the
stn, or if there is no post under the PSU in that station, to the state
where the other spouse is posted.

(h)y  Where one wpouse belongs to a central Service (MES) and the other

spouse helongs to 1Sy -
[
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(i)  The spouse employed under the PSU may apply to competeni
auth and the said auth may post the officer to the station or il there 13
no post under the FSU in the station, to the state where the other
spouse is posted. If, however, the request can not be granted because
the PSU has no post in the said station/state, then the spouse
belonging to the Central Service (MES) may apply to the appropriate
cacre controlling authority and the said auth may post the said officer
to the station or if there is no post in that station, to the state where the
spouse is employed under PSU is posted.

(j)  Where, one spouse is employed under the Central Govt, (MES) and
“the other spouse is . mployed under the State Govt :- | B

(i)  The spouse employed under the Central Govt (MES) may apply
to the competent auth and the Competent auth may post the said
oflicer o the station or if there is no post in that station the state
where the otlier spouse is posted. '

(k) In all the atovementioned cases there will be no exemption to the
husband from tenuwie posting in his turn. On repatriation, the husband will as
far as possible be posted to a station where his wife is employed subject to
the availability of a suitable vacant post provided it does not tantamount to
successive executive/sensitive appointment.

WIDOW/WIDOWERS

9. Widow/Widowers with dependent children will not be posted out on
ienure/CML as far as possible. This protection will cease with re-marriage.
Widow employ appointed on compassionate grounds and female employ who lost
their husband while in service would also be exempted from the transfer from one
peace station to another prace station.

VACANCY

60. CE Zone/Comdt will forward the names of volunteers for posting to tenure
stations. The volunteers will be given preference Seniority of personnel in each
category will be prepared by this HQ for posting to tenure stations.

. | ‘ | 20/-
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01.  Representation of any ag,amst the posting order will be made by the affected
ndividual \Tvnhm 21 days of the receipt of posting order in their Concerned office.
I'he representation shall be produced by the intermediate fmn and be foxwarded to

('l Command office for consideration,

the followi
Recomimen
mo»ed to hi

Each intermediate f 01 mation shall-endorse
considered and Recommended or’
ded’. Once the C E Command rejects the appeal, the 1nd1v1dua1 will be
1is new duly station without further delay. Contmgencxes may arise

e remarks’

when the individual is not satisfied with the decision of thi§ HQ. In such a case,
he may represent his case 1o DG (Pers)/E-in-C’s.Branch, Axmy IIQ thlough proper
channel. However [hL move of the individual will not be held up for decision from-

I:-in-C’s Bi
by E—in-C’
i the first
-in-C’s Bi

02.  This
[rom time t

B

anch. In case of the dacision is pronounced in favour of the individual
s Branch, Army HQ, the' individual will be moved at the Govt- I*xpense

available vaumcy occurring at the station mentloned in the decmon of
anch.

HQ Ieuel No 13130()/1/9/Engrs/FIC( ) dt 20 Dec 2001 “as amended
0 time stands superseded mth the i issue of this letter.

03. Please ac:kn()wl‘edge.

b
(Mewa Ré\lm) :
ACE (Pers)
" For Chief Engineer

eonsmlered and Not -



